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Judgement

1. UNSUCCESSFUL complainant is the appellant before us against the judgment and
order dated 7.8.2000 passed by the District Consumer Forum, Chatra in Complaint
Case No. 21/2000 whereby the complainant has been non-suited.

2. AFTER having heard the learned Counsel for the parties and going through the
materials on record including the order under challenge, it appears that the District
Forum has refused to grant any relief on the ground of being disputed question of
fact involved inasmuch as, according to the appellant, theft was committed in the
shop which was admittedly insured with the National Insurance Company. During
the subsistence of the policy, whereas, the plea taken on behalf of the Insurance
Company to the effect that the theft took place in the godown, which was admittedly
not insured. The Insurance Company have relied upon various documents and the
statements made by the complainant from time to time. In that view of the matter,
the District Forum, in our view, has rightly non-suited the complainant.

We have considered the relevant materials on record wherefrom it appears that the
claim petition filed before the Insurance Company, the complainant has made a



categorical statement that the theft took place from the godown. Admittedly, the
godown was not insured. The claim has been repudiated only on the solitary ground
of theft having been committed in the godown. In that view of the matter, there is
no infirmity and/or illegality in the order impugned. Accordingly, this appeal is
dismissed but without cost. However, it will be open to the appellant to take
appropriate remedy if available in accordance with law for redressal of his grievance
without being prejudiced by this order. Appeal dismissed.
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